FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR
DOLPHIN OFFSHORE SHIPPING LIMITED OPERATING IN SHIPPING AND ALL

ANCILLARY SERVICES SUCH AS SHIP-BROKERS,

SHIP AGENTS, SHIP MANAGERS, TUG

OWNERS AT MUMBAI, MAHARASHTRA
{Under Regulation 36A (1) of the Insolvency and Bankruptey Board of India (Insolvency Reso]utlon
Process for Corporate Persons) Regulations, 2016)

T - " RELEVANT PARTICULARS B P
L. Name of the corporate debtor along with PAN/ CIN/ LLP Dolphin Offshore Shlpplnrr anted
No. CIN: U5 1900MHI1990PLC057967
2. [ Address of the registered office 1001, Rahéja Centre 214, Nariman Point, Mumbal
Maharashtra - 400021
3. [URL o6f website, Not Available
4. i Details of place where majority of fixed assets are located  Mumbai

Installed capacity of main products/ services.

No information available

Quantity and value of main products/ services sold 'in last
financial vear

Corporate Debtor has booked a revenue of Rs.
19,592,087 (other income) as per latest unaudited
financial statements-of FY 2020-21 provided by the
susperided board of management.

However, no updated book of accounts or financial
statements are available thereafter.

Number of employees/ workmen

The Resolution professional has receéived claims
from the employees/workmen, However, no
information available tegarding number of
employees as oii the. CIRP commencement date.

. | Further details including- last aviilable financial statements

(with schedules) of two years, lists of creditors are available at
URL:

The tequired details can be obtained by sending an
Email at dolphincirp@gmail.com after submitting
the confidentiality undertaking.

Eligibility for resolution applicants under section 25(2)h) of

the Code is available at URL:

Eligibility for resolution applicants under section
25(2)(h) of the Code and. further details can be
chtained by sending an Email at]
dolphincirp@@email.com

10.

Last date tor receipt of expression of interest

22.10.2023 (_Originally [5.10.2023)

11.

Date of issue of -provisional list of prospective resolution
applicants

01.11.2023 (Originally 25.10.2023)

12. | Last date for submission of shjections to provisional list 06.11.2023 (Originally 30.10.2023)
13.1 Date of issue-of final list of prospective resolution applicants | 16.11.2023 (Originally 09.11.2023)

14.

Date of issue of information memarandum, evaluation mateix

and request for resolution plans to prospective resofution

applicants

21.11.2023 (Originally 14.11.2023)

13

Last date for submission of resolution plans

21122023 (Originally 14.12.2023)

16.

Process email id to submit Expression of Interest

dolphincirpi@gmail.com

Date: 15.10.2023

Place: Ahmedabad.

(oo

Dakshesh Pra.vi'ncha_ndra Choksi

Resolution: Professiorial of Dolphin-Offshore Shipping Limited (In CIRP)

IBBI Rég No.: IBBI/IPA-001/IP-P00718/2017-2018/11300
Email for Correspondence: doiphincirp/@email.com

Regd. address: Agarwal & Choksi 303-305 Vrajbhumi Compiex,
Nr. Prarthana Flats, B/H Shilp Bldg, Off C G Road Nayrangpura,

Ahinadabad, Gujarat -380009
AFA Valid upto: 16-04-2024
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Get prediction sitting
at home with Palm Print

Love, romance, sex, family
relations, job, wealth, home
happiness, house, education,
marriage, children, luck, work,
honor, sorrow, illness, etc.

R. R. Mishra

Astrologer, Palmist,
Numerologist, Vastu & Gems
Specialist, Former TV & Press

Whatsapp & Mobile

9820113194

Watch on YouTube:

DISCLAIME

The Free Press Journal does not vouch
for the authenticity or veracity of the
claims made in any advertisement
published in this newspaper. Readers
are advised to make their own inquiries
or seek expert advice before acting on
such advertisements.

The printer, publisher, editor and the
proprietors of the Free Press Journal
Group of newspapers cannot be held
liable in any civil or criminal court of
law or tribunal within India or abroad

for any alleged misleading or
defamatory  content or claim
contained in any advertisement

published in this newspaper or
uploaded in the epaper on the official
website. The liability is solely that of
the advertiser in which The Free Press
Journal has no role to play.

Notice is hereby given that our clients
are negotiating to purchase from (1)
Mohammed Hussain Haji Ebrahim @
Mohammed Hussain Bhajikhara, (2)
Amina Khatoon Abdul Sattar @
Amina Abdul Sattar Mundia (3)
Roshanara Khalid @ Roshanara

Zubeda Mohammed Yusuf @ Zubeda
Bai Yusuf Bhajikhara all their right title
and interest in the property more
particularly described in the Schedule
hereunder written free from all
encumbrances.
Any person or persons having any claim,
title or interest into or upon the said
property either by way of inheritance,
mortgage, sale, gift, lease, lien, charge,
trust, maintenance, right of residence,
easement, licence, MOU, arrangement,
assignment, writing, affidavit
declaration, any other documents or|
otherwise whatsoever is required to
make the same known in writing to the
undersigned at his office at 8A & 8B, 2nd
Floor, Building No. 24 BD, Rajabahadur
Compound, Ambalal Doshi Marg, Fort,
Mumbai- 400 001 within fiteen days
from the date hereof failing which all
claims, if any, will be considered waived.
SCHEDULE
All that piece and parcel of land bearing
C.S. No.1216 admeasuring 138.80 sq
mtrs of Mandvi Division within the
jurisdiction of Municipal Corporatio
under “B” ward situated at 272, Masjid
Bunder Road, Junction of Abdu
Rehman Street & Masjid Bunder Road
Mumbai-400 003 together with the
building “Pearl Mansion” standing
thereon in the Registration Sub-distric
of Mumbai, District, Mumbai.
Dated this 15th day of October 2023.
Sd/-
Ashok Purohit & Co.
Advocates for the Intending Purchasers|

calling upon them to repay the amount wit|
The Borrower having failed to repay the

The Borrower in particular and the public

(X)) State Bank of India

SARB Thane (11697) Branch : 1st floor Kerom Plot no A-112 Circle,Road No 22
Wagle Industrial Estate, Thane (W) 400604, email id : sbi.11697@sbi.co.in

POSSESSION NOTICE

Notice is hereby given under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 (54 of 2002) and in exercise of powers conferred under section 13 (12) read with rule 9 of the Security Interest
(Enforcement) Rules, 2002, a demand notice was issued on the dates mentioned against each account and stated hereinafter

undersigned has taken symbolic possession of the property described herein below in exercise of power conferred on him/her
under section 13(4) of the said Act read with Rule 9 of the said Act on the dates mentioned against each account.

property will be subject to the charge of the STATE BANK OF INDIA for an amount and interest thereon.

PUBLIC NOTICE

Please take notice that our clients are negotiating to purchase and
acquire from Mr. Arjun Ratansingh Rathod an adult Indian inhabitant
residing at Flat No.1001, 10" Floor, Vaishakh Co-operative Housing Society
Ltd., Plot No.551, 11" Road, Chembur (east), Mumbai-400 071 (hereinafter
referred to as the “Owner”) an absolute and lawful Owner of the land
bearing Gat No. 113/1, admeasuring total area of 21.30 Acres (852-
Gunthas) situate, being and lying at situated at Kasalkhand Village, Panvel
Taluka, Raigard District, Maharashtra- 410206 (hereinafter referred to as
the “said Property”) and more particularly described in the “Schedule of
property” written hereunder.

In view of the above, our client hereby gives a notice to the Public at large
and calls upon all or any person/s who have any right, title or any interest in
the “said property” prejudicial to the interest of the said Owner and who have
already filed or have obtained any decree, award or any other order
concerning the “said property” or who intend to file any such proceedings as
described above for enforcing their right in the “said property” or claim any
right title or interest by way of sale, exchange, gift, mortgage, inheritance,
charge, right of way, possession, or otherwise howsoever are hereby called
upon to submit all their objections and claims in writing along with supportive
documentary proofs thereof, to the undersigned within a period of 15
(fifteen) days from the date of publication of the notice, failing which our
client will presume that no adverse claims or any objections concerning the
“said property” exist or if they do exist, they stand waived and in such event
our client will proceed to conclude the transaction of sale of the said
Property. So please do note.

SCHEDULE OF PROPERTY
All that piece and parcel of agricultural land admeasuring about 21.30 Acres
bearing Gat No. 113/1 situated at Kasalkhand Village, Panvel Taluka,
Raigad District, Maharashtra- 410206 together with all standing crops,
grass, trees and wells if any, and bounded as follows:
On ortowards the North: by Gat No.120;
On ortowards the South: by Gat No.111;
On or towards the East: by GatNo. 110 & 97;
On ortowards the West: by Gat No.113/2.
Date: 15.10.2023
Place: CBD, Belapur, Navi-Mumbai.

A
A-702/703/704, Mahavir Icon, Plot No. 89/90,
Sector-15, CBD Belapur,
Navi Mumbai- 400614 Phone:022-46021001/2,

Sd/-
dv. John A. J. Fernandes
(Mob: 9920485863)
For KPS Legal

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
DOLPHIN OFFSHORE SHIPPING LIMITED

OPERATING IN SHIPPING AND ALL ANCILLARY SERVICES SUCH AS SHIP-BROKERS,
SHIP AGENTS, SHIP MANAGERS, TUG OWNERS AT MUMBAI, MAHARASHTRA

(Under Regulation 36A(1)of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1. | Name of the corporate debtor Dolphin Offshore Shipping Limited
along with PAN/CIN/LLP No. CIN: U51900MH1990PLC057967
2. | Address of the registered office 1001, Raheja Centre 214, Nariman Point,
Mumbai, Maharashtra - 400021
Not Available
Mumbai

. | URL of website

. | Details of place where majority
of fixed assets are located

5. | Installed capacity of main
products/ services

6. | Quantity and value of main
products/ services sold in last
financial year

No information available

Corporate Debtor has booked a revenue of

Rs. 19,592,087 (other income) as per latest
unaudited financial statements of FY 2020-21
provided by the suspended board of
management. However, no updated book of
accounts or financial statements are available
thereafter.

The Resolution professional has received claims
from the employees/workmen. However, no
information available regarding number of
employees as on the CIRP commencement date.
The required details can be obtained by sending
an Email at dolphincirp@gmail.com after
submitting the confidentiality undertaking.

7. | Number of employees/ workmen

8. | Further details including last
available financial statements
(with schedules) of two years, lists
of creditors are available at URL:
9. | Eligibility for resolution applicants
under section 25(2)(h) of the
Code is available at URL :

Eligibility for resolution applicants under section
25(2)(h) of the Code and further details can be
obtained by sending an Email at
dolphincirp@gmail.com

22.10.2023 (Originally 15.10.2023)

.| Last date for receipt of expression
of interest

.| Date of issue of provisional list of
prospective resolution applicants
.| Last date for submission of
objections to provisional list

.| Date of issue of final list of
prospective resolution applicants
.| Date of issue of information
memorandum, evaluation matrix
and request for resolution plans
to prospective resolution
applicants

.| Last date for submission of
resolution plans

.| Process email id to submit EOI

01.11.2023 (Originally 25.10.2023)

06.11.2023 (Originally 30.10.2023)

16.11.2023 (Originally 09.11.2023)

21.11.2023 (Originally 14.11.2023)

21.12.2023 (Originally 14.12.2023)

dolphincirp@gmail.com

Date : 15.10.2023
Place : Ahmedabad Sd/-
Dakshesh Pravinchandra Choksi
Resolution Professional of Dolphin Offshore Shipping Limited (In CIRP)

IBBI Reg No.: IBBI/IPA-001/IP-P00718/2017-2018/11300

Email for Correspondence: dolphincirp@gmail.com

Regd. address: Agarwal & Choksi 303-305 Vrajbhumi Complex, Nr. Prarthana Flats,
B/H Shilp Bldg, Off C G Road Navrangpura, Ahmadabad, Gujarat -380009

AFA Valid upto: 16-04-2024

hin 60 days from the date of receipt of said notice.
amount, notice is hereby given to the Borrower and the public in general that the

in general is hereby cautioned not to deal with the property and any dealings with the

CHITTARANJAN LOCOMOTIVE WORKS

WALK-IN-INTERVIEW POSTPONED Iz

No:-GMA/School/G/152(dup) Date:-12.10.2023. Office Order :-
GMA/SCHOOL/G/88/2023.Competent authority's approval is hereby
communicated that notification dated:-29.09.2023 “Walk-in-
Interview” for engagement of contractual teacher in CLW Railway
schools has been postponed due to some technical reasons. The next
date of “Walk in Interview” will be intimated in due course. Note : For
details information please refer CLW/CRIJ's Website
www.clw.indianrailways.gov.in [under the link- News & Recruitment
— Recruitments— Postponement of walk in interview for engagement
of Contract teachers for Railway Schools.... — Download.]
PR8-200 Asstt. Personnel Officer (Admn) /CLW/Chittaranjan
Like us on : www.facebookcom/clwrailways

Mobile: 9819003313/9819003302, Email: admin@kpslegals.com

TATA CAPITAL HOUSING FINANCE LTD.
Regd. Office: 11th Floor, Tower A, Peninsula Business Park,
TATA Ganpatrao Kadam Marg, Lower Parel, Mumbai 400 013
CIN No. U67190MH2008PLC187552 Contact No. (022) 61827414

Under Section 13 (2) of the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 (“Act”)
z‘esdlwitt)i Rule 3 of the Security Interest (Enforcement) Rules, 2002
“Rules”).

Whereas the undersigned being the Authorised Officer of Tata Capital
Housing Finance Limited (TCHFL) under the Act and in exercise of powers
conferred under Section 13 (12) read with Rule 3 of the Rules already issued
detailed Demand Notice dated below under Section 13(2) of the Act, calling
upon the Borrower(s)/Co-Borrower(s)/Guarantor(s) (all singularly or
together referred to “Obligors”)/Legal Heir(s)/Legal Representative(s) listed
hereunder, to pay the amount mentioned in the respective Demand Notice,
within 60 days from the date of the respective Notice, as per details given
below. Copies of the said Notices are served by Registered PostA.D. and are
available with the undersigned, and the said Obligor(s)/Legal Heir(s)/Legal
Representative(s), may, if they so desire, collect the respective copy from the
undersigned on any working day during normal office hours.

In connection with the above, Notice is hereby given, once again, to the said
Obligor(s) /Legal Heir(s)/Legal Representative(s) to pay to TCHFL, within 60
days from the date of the respective Notice/s, the amount indicated herein
below against their respective names, together with further interest as
detailed below from the respective dates mentioned below in column (d) till
the date of payment and / or realisation, read with the loan agreement and
other documents/writings, if any, executed by the said Obligor(s). As security
or due repayment of the loan, the following Secured Asset(s) have been
mortgaged to TCHFL by the said Obligor(s) respectively.

oan Account No. : TCHHL0627000100072977

ame of Obligor(s)/Legal Heir(s)/Legal Representative(s) : MR. ASIF H
AVERI (Borrower) , MRS. TASNEEMASIF JAVERI (Co-Borrower)

otal Outstanding Dues (Rs.) as on below date* : As on 11-10-2023 an
lamount of Rs. 9815554/- (Rupees Ninety Eight Lakh Fifteen Thousand Five
Hundred Fifty Four Only)

Date of Demand Notice and date of NPA: 11.10.2023 & 03.10.2023

Description of the Secured Assets/Immovable Properties/ Mortgaged
roperties: All that piece and parcel of the residential flat no 55 5th floor in
Saranga Tower Co-operative Housing Society limited situated at village
Oshiwara, Taluka Andheri, Cross road No 3 , Lokhandwala Complex
Andheri West Mumbai — 400 053 admeasuring 503 sq ft built up area i.e
equivalentto 46.75 sq mtrs.

with further interest, additional Interest at the rate as more particularly
stated in respective Demand Notices dated mentioned above, incidental
expenses, costs, charges etc incurred till the date of payment and/or
ealization. If the said Obligor(s) shall fail to make payment to TCHFL as
aforesaid, then TCHFL shall proceed against the above Secured
Asset(s)/Immovable Property (ies) under Section 13(4) of the said Act and
he applicable Rules entirely at the risk of the said Obligor(s)/Legal
eir(s)/Legal Representative(s) as to the costs and consequences.

he said Obligor(s)/Legal Heir(s)/Legal Representative(s) are prohibited
nder the said Act to transfer the aforesaid Secured Asset(s)/Immovable
roperty(ies), whether by way of sale, lease or otherwise without the prior
ritten consent of TCHFL. Any person who contravenes or abets
ontravention of the provisions of the Act or Rules made thereunder shall be
iable forimprisonment and/or penalty as provided under the Act.

Date: 14.10.2023 Sd/- Authorised Officer
Place: Mumbai For Tata Capital Housing Finance Limited

FORM NO. 14
[See Regulation 33(2)]
By Regd. A/D, Dasti failing which by Publication.

OFFICE OF THE RECOVERY OFFICER-I/Il
DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 3)

1st Floor, MTNL Telephone Exchange Building, Sector-30 A, Vashi,
Navi Mumbai- 400703
DEMAND NOTICE
NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS &
BANKRUPTCY ACT, 1993 AND RULE 2 OF SECOND SCHEDULE TO THE
INCOME TAX ACT, 1961.
RP NO. 19 OF 2023
STATE BANK OF INDIA
Vis
MR. VENKATESH VORA & ORS

To,

CD-1. Mr. Venkatesh Vora

Residing At: - Flat No. 303, Navchetana Chs Ltd 34/C, Juhu-Road,

Santacruz (west), Mumbai-400054.

CD-2. Mrs Anita Ashwin Vora

Residing At: - Flat No. 303, Navchetana Chs Ltd 34/C, Juhu Road,

Santacruz (west), Mumbai-400054.

CD-3. Mrs Pratima Chetan Parekh

Residing At: - 201, 2nd Floor, Neelmani-Il, Plot No. 40 C, TPS Ill, Bapubhai

Vasi Road, Vileparle West,

Mumbai, Maharashtra- 400056.

CD-4. Mrs Taraben D Parekh

Residing At:- 201, 2nd Floor, Neelmani-Il, Plot No. 40 C, TPS Ill, Bapubhai Vasi

Road, Vileparle West, Mumbai, Maharashtra- 400056.

1. This is to notify that as per the Recovery Certificate issued in pursuance of
orders passed by the Presiding Officer, DEBTS RECOVERY TRIBUNAL
MUMBAI (DRT 3) in OA/25/2018 an amount of Rs 24,25,894.00 (Rupees
Twenty Four Lakhs Twenty Five Thousands Eight Hundred Ninety Four
Only) along with pendent lite and future interest @ 8.00 % p.a.(on simple
interest basis) w.e.f. 29/08/2017 till realization and costs of Rs 52,000.00
(Rupees Fifty Two Thousand Only) has become due against you (Jointly
and severally).

2. You are hereby directed to pay the above sum within 15 days of the receipts
of the notice, failing which the recovery shall be made in accordance with the
Recovery of Debts Due to Banks and Financial Institutions Act, 1993 and
Rules there under.

3. You are hereby ordered to declare on an affidavit the particulars of yours
assets on or before the next date of hearing.

4. You are hereby ordered to appear before the undersigned on 07.12.2023 at
02:30 PM for further proceedings.

5. Inaddition to the sum aforesaid, you will also be liable to pay :

(a) Such interests as is payable for the period commencing immediately
after this notice of the certificate / execution proceedings.

PUBLIC NOTICE

Notice is hereby given that my clients
intend to acquire and purchase from
MR. MOHSIN SAYYED & MR.
SAIYED MUNAWWER ARMED
ALSAKKAF, their ownership Flat
No. 101 on the First Floor
admeasuring 728.33 sq. ft. carpet
area alongwith one car parking
space in the building known as
"PARK REACH" of the PARK
REACH CHS Ltd., situated at Road
No. 10, Almeida Park, Bandra
West, Mumbai 400 050 on property
bearing Final Plot no. 7, of Town
Planning Scheme, Bandra No.
IV(varied) and City Survey No.
F/1017 in the Registration District
and Sub District of Mumbai City and
Mumbai Suburban along with 5
shares efface value of Rs. Fifty
each, bearing distinctive nos. 1 to
5(both inclusive) comprised in
Share Certificate No.1 issued by
Park Reach Cooperative Housing
Society.
All persons having any claim or
interest of whatsoever nature against
or to the said Flat or any part thereof
are hereby required to make the
same known in writing to the
undersigned within 14 days from the
date of publication hereof failing
which such claim, if any, shall be
considered as waived and my clients
will proceed to acquire the said Flat
& car parking space and shares free
from encumbrance.
Dated this 15th October, 2023
Sd/-
JOHNSON JOHN
Advocate High Court
12, Bandra Julie,
Dr. Peter Dias Road,
Bandra, Mumbai- 400050
Email : adv.johnson @ gmail.com
Mobile : 9322271493

PUBLIC NOTICE
Public at large is hereby informed that my
clients intend to purchase the Flat No.1501
admeasuring about651 sq. ft. Carpet, on
the 15" Floor, in the building of the Society
known as Dev Aarti C.H.S.L along with the
parking space., situated at Narayan
Pathare Marg, Mahim (West), Mumbai —
400016 lying and being on plot of land
bearing Final Plot N0.397, TPS IIl Mahim
and C.S. No.764 of Mahim Division
ALONGWITH (20) fully paid-up shares of
Rs.50/- each bearing distinctive share
numbers from 301 to 320 (both inclusive)
under Share Certificate No.28 dated
04.09.2016 issued by Dev Aarti C.H.S.L.
registered under Reg.No.MUM/
WGN/HSG/TC/9253/2013-14/YEAR 14 &
together with all other incidental share,
rights, title and interest thereof
All person(s)/ firm / party / banks / financial
institution having any claim or interest in the
said property viz —Flat no 1501, 15" floor of
Dev Aarti C.H.S.L. or any part thereof and
the shares thereof along with the parking
space by way of sale, development, gift,
lease, sub lease, leave and license,
mortgage, equitable mortgage, charge,
lien, trust, inheritance, bequest, exchange,
possession, easement, attachment
maintenance, limited liability, by way of
association of persons, partnership, joint
venture or otherwise howsoever are hereby
required to make the same to the
undersigned in writing with supporting
documents at address Office No.1,
Jaykumar Agency, Saraswati Mahal
Compound, Junction of Ranade Road
&Shiv Sena Bhavan Path, Dadar (West),
Mumbai — 400028 within 14 days from the
date of publication hereof failing which, any
claim/s, shall be considered as waived off /
abandoned/given up or surrendered.
Place : Mumbai
Date: 15.10.2023
Sd/-
Kanchan Parajapati

PUBLIC NOTICE

Take Notice that our clients Fedbank
Financial Services Limited, have
misplaced the following documents as a
result of shifting of their office from
Kanakia Wall Street to Pinnacle Business
Park, Andheri (East) Mumbai — 400093:
1) Original Registered Agreement for sale
dated 08/10/2002 (BDR -5/8007/2002)
executed between M/s. Evershine Builders
Pvt Ltd & M/s. Bombay Real Estate
Development Company Pvt Ltd (Join
Developer) & Mr. Kapali Sudhakar Thatte
(Purchaser) with annexures + Original
SDR & Original RR.

2) Original No-objection letter dated
28/11/2022 issued by the society granting
no objection in favour of the bank for
creation of mortgage & noting the bank's
lien and certifying that there are no
encumbrances on the said premises.
3) Original Share certificate No. 379 dated
31/12/2019 (Dist. No. 1611 to 1615)
issued by Neptune Co-operative Housing
Society Ltd.

4) Original Share certificate no 051 dated
14/09/2003 (Dist. No. 0251 to 0255)
issued by Neptune Co-operative Housing
Society Ltd.

Our clients have also lodged the missing
documents complaint with the Police
station M.L.D.C., Andheri on 11/10/2023
vide report No. 91005-2023.
Anyone coming across the above
documents are hereby requested to make
the same available to the undersigned at
their office atthe earliest s/

Bilawala & Co.

Address: Karim Chambers,

42, Ambalal Doshi Marg, 2nd Floor,

Fort, Mumbai — 400 023

Contact: 022-43223636/22650346/22659119

Advocate High Court

GOVERNMENT OF MAHARASHTRA

Executive Engineer, Central Mumbai Electrical Division,
P.W.D., Sawali Building Ganpat Jadhav Marg,
Worli, Mumbai-18.
e-mail: elcentralmumbai.ee @mahapwd.gov.in,

Tel. No. 022-24924349

E-Tender Notice No. 19/2023-24 (1st call)

Online Percentage rates tenders in "B-I" form are invited by the
Executive Engineer, Central Mumbai Electrical Division.
P.W.D.,Worli, Mumbai for the following work from Electrical
Licence Holder Contractor. B-l e-Tender document can be
the e-Tendering portal
Government of Maharashtra http:/mahatenders.gov.in, The
Executive Engineer, CMED, Worli, Mumbai reserves right to
accept or reject any tender. The conditional tender will not be

downloaded from

accepted.

of PW.D,

Sr.
No.

Name Of Work

Tender
Amount

1 H35105 of 2023-24 Providing wiremen
4 Nos and 4 no. mazdoor for period of
11 months (330 days) for offices
Building under Mazgaon section,

Mazgaon, Mumbai

2407680/-

Mahim Mumbai

D22012/2023-24 Providing replacing
old & damaged meter board in the ser-
vice room of Bldg No. 1A, 2A, 3A, 4A,
14A,17A,18A &19A at New Police Line

941296/-

1 Contoctor Should Quote Price Excluding G.S.T. G.S.T upto

1 8% will be paid Extra.

2 Download/ Sale Period: Date: 16.10.2023 to 23.10.2023 up

to 05.30 pm

3 Bid Opening Date: 26 .10.2023 after 11.00 Am.

EE/CMED/TC/1836/2023
Date : 4/10/2023

Central Mumbai Electrical Division

DGIPR 2023-24/4189

Sd/-
Executive Engineer

P.W.D.Worli Mumbai

PUBLIC NOTICE

NOTICE is hereby given that our clients
MR.SHRAVAN VINOD NAWANY & MRS.
KIRAN VINOD NAWANY are negotiating
to purchase from MS. ABAN HOMI
DALAL & MRS. ARMAITY NOSHIR
DARUWALA, the below mentioned Flat
No. 32, Peridot Premises Co-op. Society
Ltd., and more particularly described in
Schedule hereunder written, free from all
encumbrances and liabilities.

Any person/s having any claim and/or
interest in the said Flat or any part thereof
by way of sale, gift, lease, inheritance,
exchange, mortgage, charge, lien, trust,
possession, easement, encumbrance,
assignment, or otherwise howsoever
is/are hereby called upon to make the
same known in writing with the
documentary evidence to the
undersigned having office at 20,
Singapore Arcade, Plot No.768, TPS-IlI,
Khar (W), Mumbai 400052 within a
period of fourteen (14) days from the date
hereof failing which the intending
purchasers shall conclude the purchase of
the said Flat without reference to any
such claim/s and the claim/s if any shall be
considered to have been waived and/or
abandoned.

SCHEDULE OF THE PROPERTY
ALL THAT right, title and interest in the
Flat No.32 on the Third Floor
admeasuring 1,020 sq.ft. built-up area
(920 sq.ft carpet area) or thereabouts
together with a covered stilt parking
north east side in the building of PERIDOT
CO-OPERATIVE SOCIETY LTD. situated
onthe plot of land bearing no. 22-A, Perry
Cross Road, Bandra (West), Mumbai
400050 and five fully paid up shares of
Rs.50/- each bearing Distinctive Nos.26 to
30 (both inclusive) under Share
Certificate No.6 dated 30th June 1979
issued by the said Society in respect of
said Flat in the building of the said Society
constructed on the plot bearing C.T.S. No.
C/713 of Village Bandra, Taluka Andheriin
the Registration District and Sub-District
of MumbaiSuburban.

Dated this 15" day of October, 2023
For LALIT & CO.
Sd/-
LALIT N. TIKIANI
Advocates, High Court

(X State Bank of India

SARB Thane (11697) Branch : 1st floor Kerom Plot no A-112 Circle,Road No 22, Wagle Industrial Estate,
Thane (W) 400604, email id : shi.11697@sbi.co.in

POSSESSION NOTICE

Notice is hereby given under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 (54 of 2002) and in exercise of powers conferred under section 13 (12) read with rule 3 of the Security Interest
(Enforcement) Rules, 2002, a demand notice was issued on the dates mentioned against each account and stated hereinafter
calling upon them to repay the amount within 60 days from the date of receipt of said notice.

The Borrower having failed to repay the amount, notice is hereby given to the Borrower and the public in general that the
undersigned has taken Symbolic possession of the property described herein below in exercise of power conferred on him/her
under section 13(4) of the said Act read with Rule 8 of the said Act on the dates mentioned against each account.

The Borrower in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the

Name of Borrower Description of the property Dateof | 1)Date of Demand Notice (b) Al costs, charges and expenses incurred in respect of the service of property will be subject to the charge of the STATE BANK OF INDIA for an amountand interest thereon.
&address mortgaged/ charged Possession | 2)Amount Outstanding as per Demand Notice }gfe';‘}gffeig‘\’/gfg;ﬂ‘: and other processes and all other proceedings Name of Borrower Description of the property | Dateof | 1)Dateof Demand Notice
Mrs. Sathiyakavi Flat No. 501, Fifth Floor, Building | 13.10.2023 | 1) 10.04.2023 Given under my hand and the seal of the Tribunal, on this date 04.05.2023. gadiicss morteagorchareec Possession | 2)Amount Outstlandmgas 1 BRI B
Thiyagarajan Pillai No. 5/F, Siddharth 5/F SRA CHS 2) Rs. 40,85,117/- (Rupees Forty Lakh Sd/- Mr. Jayanta Tudu & Mrs. Saili Tudu | Flat No 809, 8th Flooradmeasuring | 11.10.2023 | 1) Demand Notice date 04.07.2023
(i) Flat No. 501, Fifth Floor, Ltd, Sangharsh Nagar, Chandivali, Eighty Five Thousand One Hundred @ (IEQ'I;'ZEGSH g#il\(l:leArR‘I} Address : 45.08 Sq.Mtr. CarpetAreaanlng 2) Rs.26,54,058.00 (Rupeesl Twe_,nty
Building No. 5/F, Siddharth 5/F | Andheri (E), Mumbai - 400072. Seventeen only) as on 10.04.2023 & DEBTS RECOVERY TRIBUNAL MUM&’“ (DRT 3) Flat No 809, 8th Floor admeasuring | with enclosed are of admeasuring Six Lakh Fifty Four Thousand Fifty Eight

Only) as on 04.07.2023 & interest, cost
etc.thereon

2.28 sq.mtr. Carpet area totally
admeasuring 48.36 sg.mtr in

46.08 Sq.Mtr. Carpet Area along with
enclosed are of admeasuring 2.28

interest, cost etc. thereon as stated
above in terms of Demand Notice dated

SRA CHS Ltd, Sangharsh Nagar,
Chandivali, Andheri (E),

Adm. 225 Sq ft Carpetarea.
(Property owned by Mrs. Sathiyakavi

Mumbai - 400072 Thiyagarajan Pillai) 10.04.2023. sq.mtr. Carpet area totally admeasuring | the the Buidling known as Sai as stated above in terms of this notice
(ii) Plot No. 164, Ground Floor, | (Govered under Doc No. KRL2- INVITATION FOR EXPRESSION OF INTEREST FOR 48.36 sq.mtr in the the Buidling | Shrushti Heritage being u/s 13(2) of the Act
Kavita Niwas, Near Talav, 4916-2022 dated 22.03.2022) RAJESH LANDMARK PROJECTS PRIVATE LIMITED known as Sai Shrushti Heritage | Building no A situated and lying
Sector — 18A, Nerul (W), OPERATING IN REAL ESTATE AT MUMBAI being Building no A situated and | beingat Village Dawle, Diva Shil
Navi Mumbai - 400706 (Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India lying being at Village Dawle, Diva | Road, Diva (E) S.No136/1-E,
Insolvency Resolution Process for Corporate Persons) Regulati Shil Road, Diva (E) S.No 136/1-E, | 137/4 Tal & Dist Thane in the

Sd/- RELEVANT PARTICULARS 137/4Tal & Dist Thane name of Mr. Jayanta Tudu and

Date :15.10.2023 Pranesh Thakur,Authorised Officer 1. | Name of the corporate debtor along with | Rajesh Landmark Projects Private Limited Mrs. Saili H Tudu

Corporate Identity Number CIN: U70102MH2015PTC270497

Place : Mumbai State Bank of Indla’ SARB Thane Branch 2. [ Address of the registered office Registered & Principal Office: Sd/-

139, Sekearia Shamiers, 2nd Floor, N M Road, Date :15.10.2023 Chandrakumar D Kamble, Authorised Officer

/0 ; Corporate Office: ICICI Home Finance Company Limited ICICI HFC Toweh 3. | URL of the website https://rajeshlandmarkprojects.com Place : Mumbai State Bank of India, SARB Thane Branch
Icicl Home Finance | Andheri - Kurla Road, Andheri (East), Mumbai- 400059, India 4| Detalls of place where majority of fixed | CTS No. 1322/1, Corresponding to Survey No.

assets are located 161, Village Versova, Juhu-Versova Link Road,
Andheri West, Mumbai-400053 admeasuring
about 7478.60 square meters. (Slum
Rehabilitation Authority Project (SRA)).

Not Applicable

Branch Office: 1st floor, Office No. 23, 24, 25, Satara City Business Center, S No 283/1, A, Final Plot
No.-29, Sub Plot No.-1, Radika Road, Karanje Tarf Satara- 415002
[See proviso to rule 8(6)]
Notice for sale of immovable assets

E-Auction Sale Notice for Sale of Immovable Assets under the Securitization and Reconstruction of Financial 6.
Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest
(Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the
below described immovable property mortgaged/charged to the Secured Creditor, the Symbolic Possession
of which has been taken by the Authorized Officer of ICICI Home Finance Company Ltd., will be sold on “As is
whereis”, “Asis whatis”, and “Whatever there is”, as per the brief particulars given hereunder; 9.

(X)) State Bank of India

SARB Thane (11697) Branch : 1st floor Kerom Plot no A-112 Circle,Road No 22
Wagle Industrial Estate, Thane (W) 400604, email id : sbi.11697@sbi.co.in

POSSESSION NOTICE

Notice is hereby given under the Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act,
2002 (54 of 2002) and in exercise of powers conferred under section 13 (12) read with rule 9 of the Security Interest
(Enforcement) Rules, 2002, a demand notice was issued on the dates mentioned against each account and stated hereinafter

5. | Installed capacity of main products/
services

Quantity and value of main products/
services sold in the last financial year
Number of employees/workmen Nil

Further details including last available Registered & Principal Office:

financial statements (with schedules) of | 139, Seksaria Chambers, 2nd Floor, N M Road,
two years, list of creditors, relevant Fort Mumbai 400023

dates for subsequent events of the OR

process are available at: https://rajeshlandmarkprojects.com

Eligibility for resolution applicants https://rajeshlandmarkprojects.com

Not Applicable

0~

Sr.| Name of Borrower(s)/ Details of the Secured | Amount | Reserve | Dateand | Date & under section 25(2)(h) of the ) N ; hi ; i nofi
e e Borrowersl( ) asset(s) with known |Outstanding| __Price Time of | Time of Code is available at: i[:e:a_us E?”nf}?n s?;.ém"?yfmzmg calling upon them tlo repay theamount within 60 daysfrgm t‘he date of rgcemt of said notice. o
Guarantors/ encumbrances, if any Earnest | Propert Auction _ _ prajeshiandmark@gmail.co The Borrower having failed to repay the amount, notice is hereby given to the Borrower and the public in general that the
A perty 10. | Last date for receipt of expression of | 30th October 2023 . R R ; . . . .
Legal Heirs. Dl\llone)(t Inspection interest undersigned has taken symbolic possession of the property described herein below in exercise of power conferred on him/her
Loan Account No. eposi 1| Date of issue of provisional list of 30th October 2023 under section 13(4) of the said Act read with Rule 9 of the said Act on the dates mentioned against each account.
(A) (B) (C) (D) (E) (F) (G) prospective resolution applicants ) . - . ) ) ) )
- . - . 2. [ Last date for submission of objections to | 04th November 2023 The Borrower in particular and the public in general is hereby cautioned not to deal with the property and any dealings with the
1.|Vishnu Maruti Koli |4th Floor A Wing Guru Pushp Rs. Rs. November| November provisional list property will be subject to the charge of the STATE BANK OF INDIA for an amount and interest thereon.
(Borrower) Minal Apartment Plot No 44 To 47 15(58?%89/- 15%,(8)/8, 06, 2023 | 23,2023 13. | Date of issue of final list of 04th November 2023
i i ctober - . - : B prospective resolution applicants - "
?/(I)Sorlgl‘é,!fguer) ggp\?et;vﬁjgﬂ 16 SAT a‘| ;R\ ?a[gastal\tjira 07,2023 Rs 2)‘}5%%'?3'\& %%%% l;l\l\/ln 14. | Date of issue of information 30th October 2023 Namg o(fl:o"ower Dez:;ﬁtl:ne(::/tt:::o::rty P Date °_f ;; AD:':lt:u‘:lfthlr:;:tn:n:::Igc:s per Demand Notice
’ y . : i i 'ossession
Loan AccountNo.  |404 Satara Maharashtra 1,48,850/- o i and . address . =L ' E
LHSRA00001266082 |415002 prospective resolution applicants Mr. Rajesh Hanuman Khankhedia & | Flat No. 503, Fifth Floor, B 13.10.2023 | 1) 24.04.2023
The online auction will be conducted on website (URL Link- /https://BestAuctionDeal.com) of our auction 1 L?St date for submission of resolution | 30th November 2023 Mrs. Maya Rajesh Khankhedia Wing, Building No. 4, Chembur 2) Rs. 94,88,119/- (Rupees Ninety Four
- - lans 3 A i H
agency GlobeTech. The Mortgagors/ notice are given a last chance to pay the total dues with further interesttill 6 Process smaT o SUBmTED] hitps://rajeshiandmarkprojects.com Add - ! ! Crystal VL's Stella Sapphire, Lakh Eighty Eight Thousand One
November 22, 2023 before 05:00 PM else these secured assets will be sold as per above schedule. Email IDs: irprajeshlandmark@gmail.com 1.Flat No. 503, Fifth Floor, B Wing, | CTS No. 51 (Pt), Sahakar Hundred Nineteen only) as on
The Prospective Bidder(s) must submit the Earnest Money Deposit (EMD) RTGS/ Demand Draft (DD) (Refer | | Note: The timelines specified above can be modified by the committee of creditors in its Building No. 4, Chembur Crystal VL’s | Nagar -3, Shell Colony Road, 24.04.2023 & interest, cost etc.

thereon as stated above in terms of
Demand Notice dated 24.04.2023.

sole and absolute discretion, subject to the overall timelines prescribed under the
Insolvency and Bankruptcy Code, 2016. Details of any such modification in timelines shall
be duly notified to the prospective resolution applicants. For a detailed background
regarding the history of the CIRP of the Corporate Debtor, please refer to the detailed
Invitation for EOls published with this Form-G available at the website of the Corporate
Debtor https://rajeshlandmarkprojects.com

Column E) atICICI Home Finance Company Limited, 1st floor, Office No. 23, 24, 25, Satara City Business
Center, S No 283/1, A, Final Plot No.-29, Sub Plot No.-1, Radika Road, Karanje Tarf Satara- 415002 on or
before November 22, 2023 before 04:00 PM. The Prospective Bidder(s) must also submit signed copy of
Registration Form & Bid Terms and Conditions form at ICICI Home Finance Company Limited, 1st floor,
Office No. 23, 24, 25, Satara City Business Center, S No 283/1, A, Final Plot No.-29, Sub Plot No.-1,
Radika Road, Karanje Tarf Satara- 415002 on or before November 22, 2023 before 05:00 PM. Earnest
Money Deposit Demand Draft (DD) should be from a Nationalized/Scheduled Bank in favorof “ICICI
Home Finance Company Ltd. — Auction”payable at Satara

For any further clarifications with regards to inspection, terms and conditions of the auction or submission of
tenders, kindly contact ICICI Home Finance Company Limited on 7021072869 or our Sales & Marketing
Partner NexXen Solutions Private Limited.

The Authorized Officer reserves the right to reject any or all the bids without furnishing any further reasons.

For detailed terms and conditions of the sale, please visit https://www.icicihfc.com/

Date : October 15, 2023
\Place : Satara

Stella Sapphire, CTS No. 51 (Pt),
Sahakar Nagar -3, Shell Colony Road,
Chembur (E), Mumbai-400071

2. MG 85-1/1, Saibaba Nagar, Shell
Colony Road, Samaj Mandir Hall,
Chembur, Mumbai—400071

3.M/s Piyush Footwear, 204, Thakkar
Bappa Colony, SG Barve Road,

Near Ganesh Mandir, Chembur,
Mumbai - 400071

Chembur (E), Mumbai -400071.
Adm. 375 Sq ft Carpet area.
(Owner Mr. Rajesh Hanuman
Khankhedia) (Covered under
Doc No. KRL5-1500-2019
dated 01.02.2019)

-sd-
Manish Jaju

Resolution Professional for

Rajesh Landmark Projects Private Limited

IP Reg. No. IBBI/IPA-001/IP-P00034,/2016-2017/10087

AFA :- AA1/10087/02/170124/105393

AFA valid upto 17th January 2024

Add: D-502, Neelkanth Business Park, Vidyavihar West, Mumbai - 86
Process specific Email Id: irprajeshlandmark@gmail.com

Regd. Email Id: mmjaju76@gmail.com

Sd/-
Pranesh Thakur,Authorised Officer
State Bank of India, SARB Thane Branch

Date :15.10.2023
Place : Mumbai

Authorized Officer
ICICI Home Finance Company Limited/

Date: 15 October 2023
Place: Mumbai
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